>

SR ©t) U

ORDERS OF THE TRIBUNAL

NOTES OF THE REGISTRY
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10.0RDER DATED 08-63-2001,
shri s.Mehanty,leamed counse for the {
Applicant and shri S.R.Patnaik,learned Additicnal
standirg Ceunsel fer theA Railways are present,
Heard both sides and perused the recerds.

" The t:io,‘%pplicant‘:s are the sons of
the dec_eased ,,railwajjf empleyees phanoo Majhi,
In this applicatien they pray for fssue Of
direction to the .Respondents to release the
gratuity,CIs,Leave salary' etc. and other oenefits
of their late father in their faveur, (In the
ceunter filed by the Department,it is stated
that an amoumt of »,10,048/-towards provident
Fund has sinCe been paid to the deceas=d by order
dated 19.3,1997,.Learned ceunsel fer the
applicant dees net dispate the same.S® far as
the other dues aS legally admissible to the
deceased and payable to the applicants as sons
it has been admitted in the coumter that service
gook ef the ceased which was lest has since Deed
recenstpucted and the same has been sent te the
Acceunts Department for necessary actien,In
other werds the Respendents admit that the
deceased is entitled to the bpenefits like GIS,
Leave salary gratuity etc.as per law, |

In tbis viev of the matter,the :
Respondents are directed te pay and disburse .
the gratuity,GIs ,leave salary etc. of the
deceased to the e applicants within a peded
of 120 days frem the date of receipt of a cepy
of this orderl,

The Origimal Applicatien is

accerdingly allewed, No cests. )
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(G. NARASI MHAM)
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